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PRESIDENT'S ACT NO. 11 OF 1976*

[ THE GUJARAT STATE TAX ON PROFESSIONSTRADES, CALLINGS AND
EMPLOYMENTS ACT, 1976.]

[ 31ST March, 1976. ]

Amended by Guj. 17 0of1977. Amended by Guj. 11997.

" " " 20 of 1978.

" " " 18 Of 1981.

" " " 15 of 1982. " " " 5 of 1999.
" " " 15 of 1985. " " " 4 of 2002.

" " " 14 of 1989. " " " 14 of 2004.
" " " 1 of 1990. " " y 23 of 2006.
y " " 12 of 1990. " " y 10 of 2008.

Enacted by the President in the Twenty-seventh Yeaf the Republic of India.
AN ACT

to provide for the levy and collection of a tax on professions, trades, callings and
employments for the benefit of the %[ Panchayats, Municipalities, Municipal
Corporations and the Sate].

In exercise of the powers conferred by section 3thaf Gujarat State Legislature
(Delegation of Powers) Act,1976, the Presidenteaiged to en-act as follows:-

1. (@) This Act may be called the Gujarat State Tax oofd3sions, Trades, Callingshort title,
and Employments Act, 1976. extent and

i commencement.
(2) It extends to the whole of the State of Gujarat.
(3) It shall come into force on thé'tlay of April, 1976.
2. Inthis Act, unless the context otherwise reggiir Definitions.

(a) “ Commissioner” means the Commissioner of Rsifin Tax appointed under
section 12, and includes an Additional CommissionérProfession Tax (if any)
appointed under that section :

3. [(aa) “Designated Authority” means,-

() a Municipal Corporation of a City constitutedder section 5 of the Bombay
Provincial Municipal Corporations Act, 1949;

(i) a Municipality as defined in clause (14) oéction 2 of the Guijarat
Municipalities Act, 1963;

(i) (a) avillage panchayat constituted under sectiofithe Gujarat Panchayats
Act, 1993;

(b) ataluka panchayat constituted under sectionf 1#@eosaid Act; and
(c) adistrict panchayat constituted under sectiomfLthe said Act;

or, as the case may be, the State Government, ramhades, where such Municipal
Corporation, Municipality or, as the case may bandhayat has been superseded or
dissolved, a person or persons appointed to exetbis powersor to perform the
functions of such Municipal Corporation, Municigglor Panchayat, designated as such,
subject to such conditions and for such class o$qe mentionedin column 2 of
Schedule | for such area, by the State Governmenbtification in theOfficial Gazette

for the purpose of levy and collection of tax unttés Act;]

1. For Reasons for the Enactment, see Gujarat Gt Gazette, Extraordinary, Part VI, dated thgt 31
March, 1976 p. 105.

*  This Act was assented to by the President or8ffst March, 1976.

2. These words were substituted for the word "StageGuj. 10 of 2008, s. 2.

3. Clause (aa) was inserted, ibid., s.3(1).
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(b) “employer”, in relation to an employee earningy &salary or wages on a regular
basis under him, means the person or the officar imlmesponsible for disbursement of
such salary or wages, and includes the head dfftee or any establishment as well as
the manager or agent of the employer ;

(c) “ month” means a month reckoned according taBthtsh calendar;

(d) “person” means any person who is engaged in aofegsion, trade, calling or
employment in the State of Gujarat, and includekliadu undivided family, firm,
company, corporation or other corporate body, aogiety, club or association, so
engaged, but does not include any person who @agss on a casual basis;

[Explanation.- Every branch of a firm, company, corporation dnestcorporate
body, any society, club or association shall bemtzbto be a person and a separate
assessee for the purpose of levy of tax undetti

(e) “ prescribed” means prescribed by rules made witiie Act;

“[(ee) “prescribed authority” means an officer appointetier sub-section (1) of section
12;]

(f) “ profession tax” or “tax” means the tax on pmsmns, trades, callings and
employments levied under this Act;

(g) “salary” or “wage” includes pay or wages, deamedlowance and all other
remunerations received by any person on regulas,bakether payable in cash or kind,

and also includes perquisites, and profits in bésalary, as defined in section 17 of the
Income-tax Act, 1962%but does not include any form of bonus or grajyity 43 of 1961

(h) “Schedule” means a Schedule appended to this Act;

(i) " Tribunal" means thé[Tribunal constituted under section 19 of the Gajavalue Gul-1of 1970
Added Tax Act, 2003] and discharging the functiohshe Tribunal assigned to it by or
under this Act;

(j) "year" means the financial year.

Levy and 3. (1) Subject to the provisions of article 276 of then€titution and of this Act, there

charge of tax. - gha|| pe livied and collected a tax on professioreles, callings and employmefitsy
the Designated Authority for the benefit of the Emayats, Municipalities, Municipal
Corporations or as the Case May be the State].

3%(2) Every person engaged in any Profession, Tr&dgling or Employment and
falling under one or the other of the classes maeti in column 2 of Schedule | shall
be liable to pay the tax to the Designated Autlgoat such rate fixed by it but not
exceeding the amount mentioned against the classobf person in the said Schedule:

Provided that the rates of tax for the class ab@es mentioned in entry 1 of the
said Schedule shall be fixed by the State Goverhrbgmotification in theOfficial
Gazette:

Provided further that the tax so payable in respécany one person shall not
exceed two thousand and five hundred rupees iryaary:

Provided also that the State Government may, hfication in the Official
Gazette, specify the minimum rate of tax for each of sutdss mentioned in column 2
of Schedule I, below which tax shall not be levied the Designated Authority and
different limits may be fixed for different Desiged Authorities and the minimum rate
so notified shall be levied till the Designated Barity fixes some other rate under the
provisions of this Act :

This explanation was added by Guj. 10 of 2008(2).

Clause(ee) was inserted by Guj. 23 of 2006(19. 2

These words were inserted by Guj. 17 of 1972, s.

These words were substituted by Guj. 23 of 2608(2).

These words were substituted for the word 'ierltenefit of the State" by Guj.. 10 of 2008, &)4(
Sub-Section (2) was substituted ibid. s.4(2).
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Provided also that the State Government may, hfication in the Official
Gazette, specify the class of persons other than those oveedi in entries 1 to 9 in
Schedule I, to whom entry 10 in that Schedule saly :

Provided also that the tax shall not be leviednfrine persons mentioned below
Schedule 1]

[(3) Where a person falls under more than one @ntSchedule I, he shall be liable to
pay to the[Designated Authority] the tax under such one ekthentries where the rate
of tax specified is the highest.

(4) A person falling under any of the entries 2L@in schedule | shall be liable to
pay the tax for the year irrespective of whethelishengaged in the profession, trade,
calling or employment during the whole of such yeaany part thereof.]

%[(5) Where a person falling under any of the estiie Schedule | is liable to pay
the tax to more than one Designated Authority, el gpay the tax to the Designated
Authority where the tax liability is highest;

Provided that where a person produces a certifitmtthe effect that the tax has
been paid by him to the Designated Authority whbeeliability of tax is highest, the tax
shall not be levied by any other Designated Autldri

4. The tax payable under this Act by any person egrai salary or wage, shall b@mployer's
deducted by his employer from the salary or wageble to such person, before suéﬁ%‘“% to g
salary or wage is paid to him, and such employaﬂl,shre_speqtive of whether suc igﬁ tienhali??));
deduction has been made or not, when the salakyage is paid to such person, kenployees.

liable to pay tax on behalf of all such persons :

Provided that, if the employer is an officer ofv@mment, the State Government
may, notwithstanding anything contained in this ,Amtescribe by rules the manner in
which such employer shall discharge the said ligbil

“IProvided further that where any person earninglarg or wage, who is covered
by entry 1 of Schedule I,-

(a) is also coveredby one or more other entries in Schedule | andrabe of tax
specified under such other entry, or if he is cedeloy more than one other entry, the
highest of the rates of tax specified under thasgies, is more than the rate of tax
specified under entry | in that Schedule by whielihcovered; or

(b) is simultaneously engaged in employments of nioae bne employer,

and such person furnishes to his employer or eyaptoa declaration in the
prescribed form to the effect that he has obtameertificate of enrolment under sub-
section (2) of section 5 and that he shall paytalehimself, no deduction or payment of
tax shall be made by the employer or employers withile section and such employer or
employers, as the case may be, shall not be ligblgay the tax on behalf of such
person.]

5. (1) Every employer not being an officer of Governmiable to pay tax underregistration
section 4 shall obtain a certificate of registratipom the prescribed authority in thend enrolment.
prescribed manner.

(2) Every person liable to pay tax under this Act éotthan a person earning salary
or wages, in respect of whom the tax is payablehisy employer), shall obtain a
certificate of enrolment from the prescribed auitlydn the prescribed manner.

(3) The prescribed authority shall mention in everytifieate of enrolment the
amount of tax payable by the holder according tbeSale I, and the date by which it
shall be paid, and such certificate shall serve astice of demand for purposes of
section 10.

Sub-Section (3) and (4) were added, by Guj.f1¥089 s.2(2).

These words were substituted for the word "S&aeernment"” by Guj.. 10 of 2008, s. 4(3).
Sub-Section (5) was inserted ibid. s. 4(4).

This proviso was inserted by Guj. 17 of 1973.s.
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Returns.

Assessment of
employers.

(4) Every employer or person required to obtain aifezate of registration or enrolment
shall, within such period as may be prescribedifohe was not engaged in any
profession, trade, calling or employment on thes ddtthe commencement of this Act,
within such period from the date of commencementisfprofession, trade, calling or
employment.] or, as the case may be, within such period froendate of his becoming
liable to pay tax] as may be prescribed, or, impees of a person referred to in sub-
section (2), within such period from the date of becoming liable to pay tax at a rate
higher or lower than the one mentioned in his fieaie of enrolment as may be
prescribed, apply for a certificate of registratmmenrolment, or a revised certificate or
enrolment, as the as the case may be, to the fredauthority in the prescribed form,
and the prescribed authority shall, after makinchsaquiry as may be necessary within
thirty days of the receipt of the application (whiperiod in the first year from the
commencement of this Act shall be extended to wimgtys), if the application is in
order, grant him such certificate.

(5) Where an employer or a person liable to regismar enrolment 9has
without reasonable cause failed] to apply for soettificate within the required time,
the prescribed authority may, after giving him as@nable opportunity of being heard,
impose a penalty not exceeding twenty rupees foh etay of delay in case of an
employer and not exceedirfften rupees] for each day of delay in case of sther

(6) Where an employer or a person liable to registnator enrolment has
deliberately given false information in any appfioa submitted under this section, the
prescribed authority may, after giving him a readse opportunity of being heard,
impose a penalty not exceeding one thousand rupees.

6. “[(1) Every employer registered under this Act shallnisin to the prescribed
authority a return in such form, for such periodd ay such dates as may be prescribed,
showing therein the salaries and wages paid bydmichthe amount of tax deducted by
him in respect thereof :

Provided that the Commissioner may, subject tt $aoms and conditions as may
be prescribed, exempt any such employer from fhinmgssuch return or permit any such
employer.-

(i) to furnish them for such different periods, or

(ii) to furnish a consolidated return relating to allaomy of the places of work of
the employer in the State where such employereson his employment, for the said
period or for such different periods,

as he may direct, to the prescribed authority.]

(2) Every such return shall be accompanied by a trgashallan or any other
document as may be prescribed in proof of paymefilloamount of tax due according
to the return, and a return without such proof afjment shall not be deemed to have
been duly filed.

(3) Where an employeihas without reasonable cause failed] to file stetarn
within the required time, the prescribed authoritgy, after giving him a reasonable
opportunity of being heard, impose upon him a pgnabt exceeding®[ten rupees] for
each day of delay.

7. (1) If the prescribed authority is satisfied that théurn filed by any employer is
correct and complete, he shall accept the return.

(2) (a) If the prescribed authority is not satisfied ttta return filed is correct and
complete, he shall serve upon the employer a natigeiring him to attend in person or
through an authorised representative, and to pedicounts and papers in support of
the return, on a date specified in the notice.

(b) The prescribed authority shall on examinationagf;ounts and papers, assess
the amount of tax payable by the employer.

These words were inserted by Guj. 20 of 1973(1.

These words were substituted for the word "hiliully failed" ibdi., s. 2(2).

These words were substituted for the word "fiygees" by Guj.. 10 of 2008, s. 5.
Sub-Section (1) was substituted for the origmaGuj.. 17 of 1977, s. 4.

These words were substituted for the word "hifiully failed" Guj. 20 of 1978, s. 3.
These words were substituted for the word "fiygees" by Guj.. 10 of 2008, s. 6.

ogahwnpE
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(c) If the employer fails to comply with the termstb& notice, or if in the opinion
of the prescribed authority the accounts and papegsincorrect or incomplete or
unreliable, the said authority shall, after sualuiny as he deems fit or otherwise, assess
the tax due, to the best of his judgment.

(3) If an employer[has without reasonable cause failed] to get hifnegjistered
or being registered has failed to file any retuime prescribed authority shall, after
giving the employer a reasonable opportunity ofnbeheard and after holding such
inquiry as he deems fit, or otherwise pass an oadeessing the amount of tax due, to
the best of his judgment.

(4) The amount of tax so assessed shall be paid wifteen days of receipt of the
notice of demand from the prescribed authority.
2[7A (1) If a person liable to obtain a certificate of emmeht under sub-section (2) @&sessment of
section 5 has failed to get himself enrolled oringeenrolled, has failed, to makgher persons.
payment of the whole or any part of the amountaafas required by or under this Act,
the prescribed authority shall, after giving suelnspn a reasonable opportunity of being
heard, and after holding such enquiry as he deémsrfotherwise , determine the
amount of tax due from him, and if such amount eanbe determined properly on the
basis of the available material, determine the s@ntiee best of his judgment.

(2) The amount of tax due as so determined shall ik within fifteen days of
receipt of the notice of demand from the prescribetthority.]

8. (1) The tax payable under this Act shall be paid enghescribed manner. Payment of tax.

(2) The amount of tax due from enrolled persons fahaear as specified in their
enrolment certificates shall be paid-

(a) in the case of a person who stands enrolled béffiereommencement of a year
or is enrolled on or before the 31st day of Auguist year, before the 30th day of
September of that year, and

(b) in the case of a person who is enrolled after3ttst day of August of a year,
within one month of the date of enrolment:

3Provided that the tax payable under clause (a), faythe year ending on the
31st March, 1990, be paid on or before the 30thad&yovember, 1989.]

9. (1) If an employer (not being an officer of Governmeadies not deduct the tax &bnsequences
the time of payment of salary or wage, or afterudidg fails to pay the tax as requirgﬁlfa”ure to

by or under this Act, he shall, without prejudioeany other consequences and Iialbilit{ge)gUCt orto pay
which he may incur, be liable to pay, in additiortthie amount of tax, simple interest at

“lone and a half percent] of the amount of the tlase for each month or part thereof for

the period for which the tax remains unpaid.

(2) If an enrolled person fails to pay the tax as magliby or under this Act, he
shall be liable to pay in addition to the amountaX, simple interest at the rate and in
the manner laid down in sub-section (1).

10. If an enrolled person or a registered employds favithout reasonable cause, t@enalty for non-
make payment of any amount of tax within the regghitime or date as specified in theayment of tax.
notice of demand, the prescribed authority mayerafgiving him a reasonable

opportunity of being heard, impose upon him a pggnabt exceeding fifty per cent of

the amount of tax due.

°[11. (1) All arrears of any tax, penalty, interest ee$ due under this Act from anyrecovery of tax,

person shall be recoverable as arrears of lanchueve etc. as arresrs of
land revenue.

®[(2) For the purpose of effecting recovery of tleoaint of tax, penalty, interest
or fees due from any person by or under the pronssiof this Act, as arrears of land
revenue,-

These words were substituted for the word "hiiilly failed" by Guj. 20 of 1978, s. 4.
Section 7A was inserted ibid, s. 5.

This proviso was added by Guj. 1 of 1990, s. 2.

These words were substituted for the word "tercent” by Guj. 23 of 2006, s. 3.
Section 11 and 11A were substituted for theimsigsection 11 by Guj. 20 of 1978, s. 6.
Sub-section (2) and (3) were substituted forsediion (2) Guj. 18 of 1981. s.2.

ogahwnpE
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(i) the Commissioner of Profession T§and the Additional Commissioners dfom. v of 1879.
Profession Tax] and th&Joint Commissioners] of Profession Tax shall harel
exercise all the powers and perform all the duit¢he Collector under the Bombay
Land Revenue code, 187here in after in this section referred to asghiel code)].

(i) “[the Deputy Commissioners] of Profession Tax shalle and exercise all the
powers (except the powers of arrest and confingnwna defaulter in civil jail) and
perform all the duties of the Assistant or Depubll€rtor under the said Code;

(iii) *[*[**]the Profession Tax Officers] shall have and mise all the powers
(except the powers of arrest and confinement affaudter in a civil jail) and perform all
the duties of the Mamlatdar under the said Code;

7[* * % *]

(3) Every order passed in exercise of the powerserred by sub-section (2)
shall, for the purpose of sections 13, 14, 15 ahd@ deemed to be an order passed
under this Act.]

(D[11A.[ Sate Employment Promation Fund] Deleted by Guj. 12 of 1990, s.2.

Authorities for 12. ¥(a) For carrying out the purpose of this Act, the Stavernment may, for each

infﬁprl]ementation Designated Authority, appoint an officer to be @@mmissioner of Profession Tax].
of the Act.

%[(aa) For carrying out the purpose of this Act, the Daaigd Authority may appoint
such other officers as an Additional CommissiamieProfession Tax and such number
of Deputy Commissioners of Profession Tax, Profes3iax Officers and other officers
and persons not below such ranks, as the Stater@ueat may specify in this regards,
with such designation.]

(b) An officer appointed undéf[clause (a) or (aa)] shall, within the limits ofcéu
area as th&'{Designated Authority may, by order] specify, towighin his jurisdiction,
exercise such powers and perform such duties asdmapnferred or imposed upon him
by or under this Act.

(c) The superintendence and control for the prepecution of the provisions of
this Act and the rules made there under relatinhedevy and collection of the tax shall
vest in the Commissioner.

(2) The Tribunal constituted und&fsection 19 of the Guijarat Value Added Tax
Act, 2003] shall be the Tribunal for the purpose hefaring appeals and revisidyj. 1 of 2005.
applications and discharging other functions of fheébunal under this Act, and
accordingly the provisions of that Act relatingttee Tribunal including sectiof[19]
and the regulations (subject to such amendmentmas be made therein in their
application to the Tribunal for the purposes ofthAct) made there under shall apply to
or in relation to such Tribunal for the purposeshig Act;

“IProvided that the Tribunal may with the previousnation of the State
Government, make separate regulations for the gerpb regulating its procedure and
the disposal of its business, under this Act angl bgulations so made shall be
published in th&fficial Gazette.]

15
[* * * *]

1. These words were substituted for the words "Atiditional Commissioners of Profession Tax and the
Joint Commissioners of Profession Tax" by Guj. 12aD8, s. 7(1).

2. These words were substituted for the words "Be@ommissioners" by Guj. 14 of 2004, sch. Sr. Rlo.
entry No.1(1).

3. These brackets and words were added at theye®djb23 of 2006, s. 4.

4. These words were substituted for the words " Assistant Commissioners" by Guj. 14 of 2004, sch,
No. 2. entry No.1(2).

5. The words "Assistant Commissioners of Professi@x and the Profession Tax Officers" were
substituted for the words " The Profession Tax¢@ffl, ibid., sch, Sr. No. 2. 1(3).

6. These words "Assistant Commissioners of Pradesax and"were deleted by Guj. 10 of 2008, s..7(2)

7. Clause (iv) was deleted, ibid., s. 7(3).

8. Clause (a) was substituted, ibid., s. 8(1 )(i).

9. Clause (aa) was inserted, ibid., s. 8(I)(ii).

10. These words were substituted, ibid., s.8(ljé)i

11. These words were substituted, ibid., s. Sijiji).

12. These words and Figures were substituted ®ombrds and figures" section 18 of the Gujaratss@kx
Act, 1969" by Guj. 23 0f2006, s. 5(1)(a).

13. These figures were substituted for the figu28s, ibid., s. 5(1)(b).

14. This proviso was added by G of 1978, s. 7.

15. Sub-sections (3), (4), (4A), (5) and (6) weetetbd by Guj. 10 of 2008:, s. 8(2).
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13. (1) Subject to such rules as may be made by thie &overnment, any person orppeal.
employer aggrieved by any order made under seéti@n 7, 9, 10, 15 or 16 may appeal
against such order to,-

(a) Y[the Deputy Commissioner] if the order is passedby prescribed authority
or officer subordinate to him;

(b) qthe additional Commissioner] if the order is pasdey the ]Deputy
Commissioner] and;

(c) the Tribunal, if the order is passed by any offinet below the rank ofthe
Additional Commissioner].

(2) No appeal shall be entertained after the gxpirsixty days from the date of
receipt of demand notice or receipt of the order :

Provided that, the appellate authority may adhetdppeal after the expiry of the
aforesaid period, if it is satisfied that there wafficient cause for the delay.

(3) No appeal shall be entertained, unless theuataf tax or penalty or interest
in respect of which the appeal has been prefermedhben paid in full :

Provided that in any particular case the appe#attority may dispense with the
requirement of such payment if it is of opinionttilach requirement will cause undue
hardship to the appellant.

(4) The appellate authority in disposing of aneglpmay-

(i) confirm, annul, reduce, enhance, or otherwise figdtle assessment or penalty
or interest, or

(i) set aside the assessment or penalty or interdstliaect the authority which
made the assessment or imposed the penalty orethtirg interest to pass, a fresh order
after further inquiry on specified points.

(5) No order under this section shall be passedowt giving the appellant or his
representative, and where the appellate authasitthé Tribunal, without giving the
authority whose order or direction is the subjefcthe appeal or his representative, a
reasonable opportunity of being heard.

14. (1) Any order passed in appeal under section 13 mayaro application beingrevision.
made in this behalf, be revised by-

(a) “[the Additional Commissioner] if the order is pasbsby the *[Deputy
Commissioner];

(b) the Tribunal, if the order is passed by [the Aiddial Commissioner];

(2) The Commissioner may, of his own motion, revisg arder passed by any
authority other than the Tribunal under this Act.

(3) Any order passed bithe Additional Commissioner] under sub-section ¢f.)
by the Commissioner under sub-section (2) may iead by the Tribunal.

(4) No revision shall be entertained under sub-sedtigror sub-section (3) after
the expiry of sixty days from the date of the rpteif the order :

Provided that, no order shall be revised by then@assioner under this sub-
section after the expiry of three years from thespay of that order.

(5) No order under this section shall be passed witgiing the applicant or the
assesses a reasonable opportunity of being heard.

1. These words were substituted for the words "Absistant Commissioners " by Guj. 14 of 2004, €.
No. 2(3)(i).

2. These words were substituted for the words Jtdiet Commissioner" by Guj. 10 of 2008. s. 9.

3. These words were substituted for the words ‘istast Commissioner” by Guj. 14 of 2004, sch. Sr. ®
3(i)-

4. These words were substituted for the words 'Jdiet Commissioner" by Guj. 10 of 2008, s. 10(1).
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Rectification of

mistakes.

Accounts.

Special mode
of recovery.

15. (1) Any authority under this Act may, of his owrotion or on an application
being made in this behalf, rectify any mistake appton the face of the record.

(2) Any authority under this Act may review its owrder if any employer has
been under-assessed for any period :

Provided that no order adversely affecting an eygl or a person, shall be
passed under this section unless a reasonabletopippiof being heard has been given
to such employer or person :

Provided further that, no order shall be revievadigr the expiry of three years
from the date on which it is passed.

16. (1) If the Commissioner is satisfied that the bmodf accounts and other
documents maintained by an employer in the normoakse of his business are not
adequate for verification of the returns filed we temployer under this Act, it shall be
lawful for the Commissioner to direct the emplot@maintain the books of accounts or
other documents in such manner as he may in writingct, and there upon the
employer shall maintain such books of accountslerodocuments accordingly.

(2) where an employer willfully fails to maintathe books of accounts or other
documents as directed under sub-section (1), tmen@ssioner may, after giving him a
reasonable opportunity of being heard, impose alpenot exceedindten rupees] for
each day of delay.

17. (1) Notwithstanding anything contained in any l@wthe time being in force or
contract to the contrary, the Commissioner magngttime, by notice in writing, a copy
of which shall be forwarded to the assessee atldss address known to the
Commissioner, require-

(a) any person from whom any amount of money & du may become due, to an
assessee on whom a notice of demand has been sededthis Act, or

(b) any person who holds or may subsequently haddey for or on account of
such assessee,

to pay to the Commissioner, either forth with ugba money becoming due or being
held or at or within the time specified in the weti(but not before the money becomes
due or is held as aforesaid), so much of the masayg sufficient to pay the amount due
by the assessee in respect of the arrears of éaglty and interest under this Act, or the
whole of the money when it is equal to or less tiet amount.

Explanation.- For the purposes of this section, the amount ofiegodue to an
assessee from, or money held for or on accounhafsaessee by any person, shall be
calculated after deducting there from such clairharfy) law fully subsisting, as may
have fallen due for payment by such assessee toparson.

(2) The Commissioner may, at any time, amend woke any such notice, or
extend the time for making any payment in pursuaidhe notice.

(3) Any person making any payment in compliancéhva notice under this
section shall be deemed to have made the paymelet time authority of the assessee,
and the receipt of the Commissioner shall constitugood and sufficient discharge of
the liability of such person, to the extent of #raount referred to in the receipt.

(4) Any person discharging any liability to thesessee after receipt of the notice
referred to in this section, shall be personadliple to the Commissioner to the extent of
the liability discharged, or the extent of the lid of the assesses for tax, penalty and
interest, whichever is less.

1. The words were substituted for the words " figees", by Guj. 10 of 2008, s. 11.
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(5) Where a person to whom a notice under thisiaeds sent proves to the
satisfaction of the Commissioner that the sum deledror any part thereof is not due to
the assessee or that he does not hold any money for account of the assessee, then
nothing contained in this section shall be deemegquire such person to pay any such
sum or part thereof, as the case may be, to then@ssioner.

(6) Any amount of money which a person is requi@g@ay to the Commissioner
or for which he is personally liable to the Comriasger under this section, shall if it
remains unpaid be recoverable as an arrear oframhue.

18. '[The Commissioner or any officer authorized by @@mmissioner] under this ActProduction and
may inspect and search any premises, where angssiof, trade, calling or employmeritspection of
liable to taxation under this Act is carried oriossuspected to be carried on and may cag‘é‘(;el‘j‘;q”; g”:n g
production and examination of books, registerspacts or documents relating thereto agach of

may seizesuch books, registers, accounts or documents abenaecessary : premises.

Provided that if the Commissioner or any officer authorized by the
Commissioner] removes from the said premises angkdjoregister, account or
document, he shall give to the person in chargthefplace, a receipt describing the
book, register, account or document so removedityamd retain the same only for so
long as may be necessary for the purposes of essionirthereof or for a prosecution.

*[19. The prescribed authority shall refund to a perfmm amount of tax, penaltyrefund of excess
interest or fee (if any), paid by such person itess of the amount due from himeayment.
under this Act. The refund may be made either lshqeayment or, at the option of the

person entitled to such refund, by deduction othsekcess from the amount of tax,

penalty, interest or fee due from him :

Provided that the prescribed authority shall fiagiply such excess towards the
recovery of any amount due from such person inegspf which a notice under sub-
section (4) of section 7 or, as the case may keseation(2) of section 7A has been
issued, and shall then refund the balance (if &ny).

“[19A. (1) Subject to such conditions as it may imposeStage Government may;, if itemission of
is necessary so to do in the public interest ogrent concession in case of douls&es.
taxation or to redress an inequitable situatiomiteby an order either generally or
specially, the whole or any part of the tax payableespect of any period by any person

or any class of persons.

(2) The Commissioner may, in such circumstancessaject to such conditions and
limits as may be prescribed, remit the whole or past of the tax payable in respect of
any period by any person or any class of persons.]

20. Any person or employer who, without sufficient sapfails to comply with any obffences and
the provisions of this Act or the rules framed themder shall, on conviction, benalties.
punished with fine not exceeding five thousand egpand when the offence is a
continuing one, with fine not exceeding fifty rugeper day during the period of the
continuance of the offence.

21. (1) Where an offence under this Act has been cdradhiby a company, evergiences by
person who at the time the offence was committesliwa&harge of, and was responsilbtenpanies.
to, the company for the conduct of the businegh®fcompany as well as the company

shall be deemed to be guilty of the offence andl flmliable to be proceeded against

and punished accordingly :

Provided that, nothing contained in this sub-secthall render any such person
liable to any punishment, if he proves that theewée was committed without his
knowledge or that he had exercised all due diligelcprevent the commission of such
offence.

1. These words were substituted for the words "Aathority" by Guj. 10 of 2008, s. 12(i).
2. These words were substituted for the words stié authority,"” ibid., s. 12(2).

3. Section 19 was substituted for the original ly. @0 of 1978, s. 8..

4. Section 19A was inserted by Guj. 18 of 1988, s.
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(2) Notwithstanding anything contained in sub-satt{1), where any offence under
this Act has been committed by a company and jiréved that the offence has been
committed with the consent or connivance of, attabutable to any neglect on the part
of, any director, manager, secretary or other effiof the company, such director,
manager, secretary or other officer shall be deeimd@ guilty of that offence and shall
be liable to be proceeded against and punisheddingty.

Explanation.—For the purpose of this section—

(a) “company” means any body corporate and indwdérm or  other association
of individuals; and

(b) “director”, in relations to a firm, means aper in the firm.

Power to transfer 22. The Commissioner may, after giving the partieeasonable opportunity of being

proceedings. heard, wherever it is possible to do so, and aéieording his reasons for doing so, by
order in writing, transfer any proceedings or clasproceedings under any provision of
this Act, from himself to any other officer, and heay likewise transfer any such
proceedings (including a proceeding pending witly afficer or already transferred
under this section) from any officer to any othfficer or to himself :

Provided that nothing in this section shall be reé to require any such
opportunity to be given where the transfer is frany officer to any other officer and
offices of both are situated in the same city, libcar place.

Explanation.- In this section the word “proceedings relation to any assessee whose
name is specified in any order issued there undegns all proceedings under this Act
in respect of any year, which may be pending ondéie of such order or which may
have been completed on or before such date, ahdlggalso all proceedings under this
Act which may be commenced after the date of suderoin respect of any year in

relation to such assessee.

Compounding ~ 23. (1) Subject to such conditions as may be prestdriiee Commissioner may, either

of offences. before or after the institution of proceedings dor offence under this Act, permit any
person charged with the offence to compound thenoff on payment of such sum, not
exceeding double the amount of tax to which therafé relates, as the Commissioner
may determine.

(2) On payment of such sum, as may be determirethds Commissioner under
sub-section (1), no further proceedings shall keriaagainst the person in respect of the
same offence.

Powers to 24. All authorities under this Act shall, for the poges of this Act, have the sanyeof 1908.

enforce powers as are vested in a court under the CodévdfReocedure, 1908, while trying a

attendance, efc. gt iy respect of enforcing the attendance of aramining, any person on oath or
affirmation or for compelling the production of adgcument.

Bar to 25. (1) No suit shall lie in any civil court to setids or modify any assessment made or
proceedings. order passed under this Act.

(2) No suit, prosecution, or other legal procegdishall lie against any authority
under this Act or against any employer for anythiloge or intended to be done in good
faith under this Act or the rules made thereunder.

Power to '[26.(1) ’[The Designated Authority may by passing a resofuin this behalf and by
delegate. publicing the same in th@fficial Gazette,] delegate to the Commissioner,-

%(a) its powers of appointments of officers andspess other than an Additional
Commissioner under clause(aa) of sub-section($gcfion 12, and]

(b) its powers of specifying areas under clau$e{lsub-section (1) of section 12 in
respect of officers appointed by the Commissioneder the powers delegated to him
under clause (a); and

1. Section 26 was substituted by Guj. 14. of 1888,

2. These words were substituted for the words "$tete Government may by notification in t@éficial
Gazette "by Guj. 10 of 2008, s. 13(1)(i).

3. Clause (a) was substituted, ibid., s. 13(l)(ii).
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The Commissioner shall exercise the powers deldgtehim under this sub-section
subject to such conditions and restrictions as beagpecified[in the resolution.]

(2) The Commissioner may, subject to such conalitiand restrictions as the State
Government may by general or special order imptaseorder in writing delegate to any
of the authorities subordinate qtim or to the officer authorised by the collectiagent
under sub-section (4) of section 12] either geheral as respects any particular matter
or class of matter§**] any of his powers under this Act.

“[26A. Subject to such conditions as it may impose, thsighated Authority may, aftepower to exempt.
obtaining prior approval of the State Governmefit, Gonsiders it necessary so to do in

public interest, by resolution to be publishedha ®fficial Gazette, exempt any class of

person from payment of whole or any part of thegayable under the provisions of this

Act.]
27. (1) The State Government may, by notificationhie ©fficial Gazette, make rulesPower to make
for carrying out the purposes of this Act. rules.

(2) In particular, and without prejudice to thenggality of the fore-going power,
such rules may provide for all or any of the follogy matters, namely :-

°[(a) the manner in which an employer referref| o the first proviso to section 4]
shall discharge the liability under that sub-sett@md the form in which a person shall
furnish a declaration to his employer or employarder the second proviso to the said
sub-section (1);]

(b) the authority from which and the manner inckiha certificate of registration
and a certificate of enrolment shall be obtainedleunsub-section (1) and (2) of
section 5; and the authority to which and the fammavhich and the period within which
an application for a certificate of registration @mrolment or a revised certificate of
enrolment shall be made under sub-section (3)aifese5;

(c) the authority to be specified for the purmosésub-sections (4), (5) and (6) of
section 5, sub-section (3) of section 6, sectigrid7and 19;

"I(d) the authority to which, the form in which, tperiods for which, and the dates
by which, a registered employer shall furnish anetunder sub-section (1) of section 6;

(dd) the terms and conditions subject to whigh@@mmissioner may exempt an
employer from furnishing return or permit, undee tproviso to sub-section (1) of
section 6 ; ]

(e) the manner in which the tax shall be paid uisdb-section (1) of section 8 ;
8[ *  x  x % ]
(g) rules subject to which an appeal may be madieusection 13 ;

(h) the conditions subject to which the Commissiomay permit any person
charged with an offence to compound the offencdeusub-section (1) of section 23 ;

(i) the fees payable in respect of any applicatmibe made, forms to be supplied,
certificates to be granted and appeals and apiolitafor revision to be made under this
Act;

() any other matter which is or may be prescribader this Act.

9[* * K *]

1. These words were substituted for the words"enrbtification”, by Guj. 10 of 2008, s. 13 (1)(ii)

2. These words brackets and figures were substifotehe words "to hirtby Guj. 23 of 2006, s. 6.

3. These words were deleted, by Guj. 10 of 20083&2).

4. Section 26A was substituted for original, ibi&l.14.

5. Clause (a) was substituted, for the originaGoy. 17 of 1977, s. 6(i).

6. These words and figure were substituted forvibeds, brackets and figures "in the first proviecstib-
section (1) of section"4y Guj. 20 of 1978, s. 9.

7. These clause were substituted for clause (Bujy17 of 1977, s. 6(ii).

8. Clause (f) was deleted, by Guj. 10 of 2008 5¢1 )L

9. Sub-section (3) and the proviso these under deleted, ibid., s. 15(2)
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Amendment of
certain
enactments.

Grants to
Designated
Authorities.

Power of State
Government to
give directions.

Savings.

(4) All rules madéby the State Government] under this section dteliaid for not less
than thirty days before the State Legislature am s may be after they are made and
shall be subject to rescission by the State Legisteor to such modification as the State
Legislature may make during the session in whickytlre so laid or the session
immediately following.

(5) Any rescission or modification so made by tBete Legislature shall be
published in th&fficial Gazette and shall thereupon take effect.

7"(6) For carrying out the purposes of this Ac thesignated Authority may make
such rules not inconsistent with the provisionstlois Act under its relevant law
mentioned in clause (aa) of section 2 of this Act.]

%28.  The enactments specified in column 2 of Scheduded hereby amended in the
manner and to the extent, specified in column Beitie]

“[29.  Out of the proceeds of the tax and penaltiesrésteand fees recovered before
the commencement of the Gujarat Tax on Professidmades, Callings and
Employments (Amendment) Act, 2008 (hereinafter mefé to as “the said Act”) Ol i
. uj. 10 of 2008.
recoverable after such commencement as a resptesfous operation of the Act under

clause (a) of section 31, there shall, under tipeapiation duly made by law,

be paid annually to such local authorities as wevging a tax on professions, trades,
calling and employments before the commencemetiteo$aid Act.]

[30. The State Government shall have the powers toeigdicections to the

Designated Authorities from time to time as mayréguired for the compliance of the
provisions of this Act and the rules made thereenrashd the Designated Authority shall,
notwithstanding any provision in the relevant lawe bound to comply with such
directions.

31. Nothing in the amendments made by the Gujarat Stateon Professions, Tradesyj. 10 of 2008.
Callings and Employments (Amendment) Act, 2008 éhwfter referred to as “the said
Act”) shall affect or be deemed to have affected,-

(a) the previous operation of any provision of &t or anything done or suffered
under the said provisions before the commencenfahemsaid Act;

(b) any right, privilege, obligation or liabilitgcquired, accrued or incurred under
the said provisions before the commencement ofaie Act;

(c) any penalty, forfeiture or punishment incurred respect of any offence
committed against the provisions of the Act befibre commencement of the said Act;
or

(d) any investigation, legal proceeding or remaéayespect of any such right,
privilege, obligation, liability, penalty, forfeite or punishment as aforesaid,

and any such investigation, legal proceeding oredynrmay be instituted, continued or
enforced and any such penalty, forfeiture or punisfit may be imposed as if the said
Act had not been passed].

These words were inserted, by Guj. 10 of 2088, ,is. 15(3).
Sub-section (6) was inserted, ibid., s. 15(4).

Section 28 was substituted, for the original.ibs. 16.
Section 29 was substituted, ibid, s. 17.

Sections 30 and 31 was inserted, ibid, s. 18.

agrpwdE
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SCHEDULE |

(See section 3 and section 5(3))

Rates of tax on Professions, Trades, Calling and Employments.

13

Sr. Class of Persons Maximum Rate
No. of Tax (in Rs.)
1. 2. 3.
1. | (A) Salary and Wage earners of the State Govenhm
Central Government, Panchayats, Public Segtor
Undertakings of the State and the Central Govertmen
and Grant-in-aids institutions, whose monthly sekror
wages are —
(i) less than Rs.3,000/- Zero
(ii) Rs.3,000/- or more but less than Rs.6,000/- 200/- per month
(iil) Rs.6,000/- or more but less than Rs.9,000/- 200/- per month
(iv) Rs.9,000/- or more but less than Rs.12,000/- 200/- per month
(v) Rs. 12,000/- or more. 200/- per month
Explanation 1.- Where any salary or wages are payable
according to any period other than a month, the thign
salary or wages shall, for the purpose of thisygnie
reckoned on the basis of the actual amount of sala
wages paid or payable for a month.
Explanation 11.- Where a person ceases to be a salary or
wages earner before the end of any month, hislitialbd
pay the tax for that month shall be proportionately
reduced.
(B) Salary and Wages earners other than those medtjone
in sub-entry (A), whose monthly salaries or wages-a
(i) less than Rs.3,000/- Zero
(il) Rs.3,000/- or more but less than Rs.6,000/- 200/- per month
(iii) Rs.6,000/- or more but less than Rs.9,000/- 200/- per month
(iv) Rs.9,000/- or more but less than Rs.12,000/- 200/- per month
(v) Rs.12,000/- or more 200/- per month
Explanation |.- Where any salary or wages are payable
according to any period other than a month, the thign
salary or wages shall, for the purpose of thisyerike
reckoned on the basis of the actual amount of sala
wages paid or payable for a month.
Explanation 11.- Where a person ceases to be a salany or
wages earner before the end of any month, hislitialid
pay the tax for that month shall be proportionately
reduced.
2. | (a) Legal Practitioners including Solicitors aN@taries| 2500/- per annum

Public.

(b) Medical Practitioners including Medical Consuits
and Dentists.

(c) Technical and professional consultants, ineigd
Architects, Engineers, RCC Consultants, Tax Coastst
Chartered Accountants, Actuaries and Managen
Consultants.

(d) Chief Agents, Principal Agents, Special Age
Insurance Agents and Surveyors or Loss Asses
registered or licenced under the Insurance Act81@3of
1938).

(e) All Contractors other than building contractors

() Commission AgentsDalals and Brokers other tha
Estate Brokers.

(g) Automobile Brokers.

(h) Tour Operators and Travel Agents.

2500/- per annum
i 2500/- per annum

nent

t2500/- per annum
50rS,

2500/- per annum
N2500/- per annum

2500/- per annum
2500/- per annum

(i) Cable T.V. Operators.

2500/- per annum

H-387-4

1.

Schedule | and schedule Il were substituted ljy T of 2008, s.19.
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Sr.
No.

Class of Persons

Maximum Rate
of Tax (in Rs.)

1.

2.

3.

() Film Distributors.
(k) Owners of Advertisement Agencies.
(I) Owners of Tuition Classes or Tutorial Instituts.

(m) Owners of Institutions or Service Providersaged in
Computer Education or Training, or Online Informati
and Data Base Service through Computer Network.

(n) Owners of Driving Schools.

(o) Owners of Marriage Halls and Party Plots.

(p) Angadia or Courier Service Providers.

(q) Owners of Health Club and Recreation Clubs.

2500/- per annum
2500/- per annum
2500/- per annum
2500/- per annum

2500/- per annum
2500/- per annum
2500/- per annum
2500/- per annum

() Members of Association recognized under
Forward Contract (Regulation) Act, 1952 (74 of 1p52

(i) Members of Stock Exchanges recognised under
Securities Contracts (Regulation) Act, 1956 (42@56).

(iif) Owners of Oil Pumps and Service Stations arigtre
any oil pumps and service stations are leasedlefsees
thereof.

(iv) Licenced foreign liquor vendors and employers
residential hotels and theatres as defined in tomlay
Shops and Establishments Act, 1948 (Bom.LXXIX
1948).

(v) Public Limited or
registered under the Companies Act, 1956 ( 1 o618hd
engaged in any profession, trade or calling.

(vi) Individuals or Institutions conducting Chit Rds.

(vii)Banking companies as defined in the Bank

Regulation Act, 1949 (10 of 1949).

(viii)  Co-operative Societies registered or deerreetie
registered under the Gujarat Co-operative Sociehiets
1961 (Guj. X of 1962)-

(a) State Level Societies and District Level Stese
engaged in any profession, trade or calling.

(b) Co-operative Suger Factories and Co-opers
Spinning Mills.

(ix) Estate Agents or Estate Brokers or Buildi

Contractors.

(x) Owners of Video Parlours or Video Librarieshmwth
and where any Video Parlours or Video Librariedboth
are leased, the lessees thereof.

Private Limited Compani¢

ti500/- per annum

th
2500/- per annum

2500/- per annum

2500/- per annum
of

2S
2500/- per annum

2500/- per annum
ng
2500/- per annum

2500/- per annum
tive
2500/- per annum

ng
2500/- per annum

2500/- per annum

Firms registered under the Indian Partnership A832
(IX of 1932) which are engaged in any professidrejes
or callings.

2500/- per annum

Occupiers of factories as defined in the FaesoAct,
1948 (63 of 1948).

2500/- per annum

Employers of establishments as defined in thenl@ay
Shops and Establishments Act, 1948 (Bom. LXXIX
1948), where on an average employees employedei
establishment during a year are more than fivedpgr

0%%00/— per annum

[1976: presi. 11
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Sr.
No.

Class of Persons

Maximum Rate
of Tax (in Rs.)

1.

2.

3.

7.

Dealers as defined in the Gujarat Value Adder Aet,
2003 (Guj. 1 of 2005) whose annual gross turnoVell
sales or of all purchases is-

(i) not more than Rs.2,50,000/-

(i) more than Rs. 2,50,000/-
Rs.5,00,000/-

(i) more than Rs.5,00,000/-
Rs.10,00,000/-

(iv) more than Rs.10,00,000/-
Explanation.- For the purpose of this entry, the ter
‘yvear’ shall mean the year as defined in clause) @6
section 2 of the Gujarat Value Added Tax Act, 20G8j.
1 of 2005)

but not more th

but not more th

Zero
a#p00/- per annum

ap500/- per annum

2500/- per annum
my

Holders of permits for transport vehicle grantedier the
Motor vehicles Act, 1988(59 of 1988) which are used
adapted to be used for hire or reward, where arh
person hold permits for more than two transportictel
buses, taxis, trucks or three wheelers goods \ashicl

Explanation.- Persons residing together as memberg
one family and holding separate permits shall be
person for the purposes of this entry.

2500/- per annum

{V]

of

Money lender licensed under the Bombay Monegédesn
Act, 1946 (Bom.XXXI of 1947).

2500/- per annum

10.

Persons other than those mentioned in anyegftdceding
entries, who are engaged in any professions, trg
callings or employments and in respect of whom
notification is issued under the fourth proviso gab-

2500/- per annum
\des
a

section(2) of section 3.

Exemptions :- The following persons shall be exedgrom the payment of tax under

any of the entries 2 to 10 of this Schedule :-

(1) Companies in respect of which orders fordiig up are passed under

the Companies Act, 1956 (1 of 1956) from the

(2) Co-operative Societies under
commencement of liquidation proceedings.

(3) A primary co-operative society, the membafrsvhich are workers who

détsuch orders.

liquidation nfrothe date of the

are carrying on the activity of the society by ttein labour.

SCHEDULE I
(See section 28)
Sr. Enactments Amendments
No.
1. 2. 3.
1. | The Bombay Provincial In section 127, in sub-section (2),-
Municipal Corporations Act
1949

() after clause (a), the following clause shall

be

15
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Sr.
No.

Enactments

Amendments

1.

3.

“(b) subject to and in accordance with f
provisions of the Gujarat State Tax
Professions, Trades, Callings and Employmeg

[1976: presi. 11

he
On
2nts

Act, 1976 (President’'s Act No. 11 of 1976) and

the rules made there under, a tax on professi
trades, callings and employment;”;

(2) in clausef(, the words “ a tax on professior
trades, callings and employments or” shall
deleted.

The Gujarat Municipalities

Act, 1963
(Guj. 34 of 1964).

In section 99, in sub-section (1),-

(1) after clausexv), the following clause shall b
inserted, namely :-

“(xiv-a) subject to and in accordance with
provisions of the Gujarat State Tax
Professions, Trades, Callings and Employmeg
Act, 1976

(President’s Act No. 11 of 1976) and the ru
made thereunder, a tax on professions, tra
callings and employments;”;

(2) in clausexv), the words “a tax on profession
trades, callings and employments or” shall
deleted.”.

ons,

w

be

he

:nts

es
des,

w

be

The Gujarat Panchayats Ad

1993

(Guj. 18 of 1993).

t.1. In section 200, -

(1) in sub-section (1), -

(a) after clauseiX), the following clause shall b
inserted, namely :-

“(ix-a) subject to and in accordance with the

provisions of the Gujarat State Tax
Professions, Trades, Callings and Employmeg
Act, 1976

(President’s Act No. 11 of 1976) and the ru
made thereunder, a tax on professions, tral
callings and employments;”;

(b) in clause X), the words “ or tax of
professions, trades, callings and employme
shall be deleted;

(2) after sub-section (5), the following su
section shall be inserted, namely :-

“(5A) Notwithstanding anything contained
sub-section (1), where a tax on professiqg
trades, callings and employments has b
imposed by any panchayat under the provisi
of this Act in the area within the limits of
village panchayat, it shall not be lawful for a
other panchayat, so long as the tax is being
imposed, to levy such tax within such limits.”.
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2. In section 206, in sub-section (2), -

(1) clause lf) shall be renumbered as sub-clause
(i) of that clause, and in sub-clausg &s so
renumbered, after the words “such tax or fee”, jthe
brackets, words, figures and latters”(other than
tax levied under section 3 of the Gujarat State
Tax on Professions, Trades, Callings and
Employments Act, 1976, read with clause-g)
of sub-section (1) of section 200)” shall pe
inserted;

(2) after sub-clausei)( as so renumbered, the
following sub-clause shall be inserted, namely

“(ii) Total amount of gross collection of tax
levied under section 3 of the Gujarat State Tax on
Professions, Trades, Callings and Employments
Act, 1976 read with clausexfa) of sub-section
(1) of section 200, inany financial year in any
area within the jurisdiction of a village panchayat
shall not form part of the taluka fund, but shal|b
assigned to the concerned village panchayat.”.

3. In section 210, -

(1) clause If) shall be renumbered as sub-clause
(i) of that clause, and in sub-clausg &s so
renumbered, after the words “such tax or fee”, jthe
brackets, words, figures and letters “(other than
tax levied under section 3 of the Gujarat State
Tax on Professions, Trades, Callings and
Employments Act, 1976 read with claused) of
sub-section (1) of section 200)” shall be inserted;

(2) after sub-clausei)( as so renumbered, the
following sub-clause shall be inserted, namely

9%
o

“(ii) total amount of gross collection of tax levi
under section 3 of the Gujarat State Tax |on
Professions, Trades, Callings and Employments
Act, 1976 read with clausex{a) of sub-section
(1) of section 200, in any financial year in any
area within the jurisdiction of a village panchayat
shall not form part of the district fund, but shall
be assigned to the concerned village panchayat.]
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